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- DA=413/90 .

SPM & ND

Mr CP Ravindranath Por applicant .
M: Santhoshkumar, ACGSC for rgspondents

Heard the learned counsel for both the partles.

Admlt.

Issue;notice to the respondents to Pile reply

 statement within 5 ueseks with a copy to the applicant,

who may file rejoinder, if any, within 2 weeks thersafter

-List befors D.R. for completion of pleadings on
19.7.90.

As regards interim relisf, the learned counssl
for the respondents sseks some time to reply. List ;
for,furtheqﬁirection on interim relief on 14.6.90,
till which date the applicant should be %iloued to
continue provisionally beyond h&s—date of retirement

A
and subject to the outcome of thzs application,

At the request of the learnad counssl for the
applicant a copy of this order may be sent telegraphi-
cally to respondent Nas3&4 at the expense of the

31-5-90

applicant.

SPM & ND
CP Raveendranﬂfer the applicant
P. Santhosh Kumar ACGSC for the respendents

Heard learned ceunsel for both the parties.
The learned counsel fer the applicant stated that
the applicant expired en 2.6.90. Accerdingly :
witheut prejudice te the rights and claim ef his
legal’ representatives, we clese this application.
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14.6.90



